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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Orlgmal Appllcatlon No. 447 of 2024
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IN THE MATTER OF: “"‘ s o ?‘. n_\";
Sampurna Nand | .... Applicant
Versus
M/s PNC Infratec Ltd. & Ors. .... Respondents

AFFIDAVIT ON _BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO THE
ORDER DATED 25.09.2024 PASSED BY THIS HON’BLE
NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW

DELHI.

affirm and-.state on oath as under:

1. I say that I am the Regional Officer of the Respondent in the
present case and as such being conversant with the facts and

circumstances of the present case, am competent to swear this

affidavit.
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2. That present matter is about illegal mining and blasting causing
severe environmental pollution on hills in the area of villages
Bhagoti Dei, Sonpur, Biyahur and Chakjata, Pargana Bhagwat,
Police Station Ahraura, Tehsil Chunar in District Mirzapur, Uttar
Pradesh.

3. That vide its order dated 25.09.2024 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble
Triblinal) has directed the UPPCB to further verify the factual
position and submit its report regarding due compliance with
UPPCB/CPCB guidelines and consent conditions giving requisite
details. This Hon’ble Tribunal further directs the UPPCB to submit
report regarding steps taken for recovery of the amount of the
environmental compensation and in case the same has been

deposited by respondent no. 1 or recovered from him, to file an

action plan regarding utilization of environmental compensation

b eposited with it for protection and improvement of environment in

the vicinity offarea surrounding the stone crushing unit of

respondent no. 1.

4.  That in compliance to the order dated 25.09.2024 passed by this
Hon’ble Tribunal and to verify the compliance status of Consent to

Operate (CTO) issued to M/s PNC Infratech Limited, Sonpur,

Bhagwat, Chunar, Mirzapur, the officials of the UPPCB have

L
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conducted the field visit of aforesaid Stone Crusher Unit on
05.11.2024. The detailed Compliance Report alongwith its
respective annexure is being attached herewith as Annexure R/1.

5.  That the Annexure annexed to the present accompanying Affidavit
is true copy of their respective original.

6.  That the present affidavit on behalf of the Uttar Pradesh Pollution
Control Board is submitted before this Hon’ble Tribunal, for kind

perusal and consideration.

DEPONENT

VERIFICATION:
WOTAR, KOTAR:

Verifiedat | |¢2 on this the Qﬂ day of November 2024 that the

contents of above affidavit are true and correct to my knowledge based on
records and information received and believed to be true, no part of it is
false and nothing material has been concealed therefrom.

\ -

guom e Vot DEPONENT




- — - 19 P - - - ——— =
Compliance Report in pursuant to order dated 25.09.2024 passed by
Hon'ble NGT in the matter of O.A. N0.447/2024 Sampurna Nand
Versus M/s PNC Infratrch Ltd. & Ors.

Hon'ble NGT vide its Order dated 25.09.2024 in the matter of Original Application
No. OA. N0.447/2024 Sampurna Nand Versus M/s PNC Infratrch Ltd. & Ors,

instructed the following:-

.23 UPPCB is directed to verify the factual position and submit his report regarding due
compliance with UPPCB/CPCB guidelines and consent conditions giving requisite details
particularly regarding compliance with the aspects highlighted above.

24, It may also be added here that amount of environmental compensation has been
deposited by respondent no. 1 with UPPCB but UPPCB has also not submitted any action plan
regarding utilization of environmental compensation deposited by respondent no. 1. UPPC8 is
directed to submit an action plan regarding utilization of environmental compensation
deposited with it for protection and improvement of environment in the vicinity offarea
surrounding the stone crushing unit of respondent no. 1.

25 Report be filed at least one week before the date of hearing hereby fixed

In Compliance of above directions of hon'bie NGT, to verify the compliance status
of CTO isuued to M/s PNC Infratech Limited, Sonpur, Bhagwat, Chunar, Mirzapur
UPPCB officials have conducted the field visit of afforesaid Stone Crusher Unit on
dated 05.11.2024. The detailed inspection report annexed as (Annexure No.1).

I. UPPCB has issued CTO to afforesaid Stone Crusher unit vide ref. no
159294/UPPCB/Sonebnacra{UPPCBRO)/CTO/ooth/MIRZAPUR/202022 datea
11.07.2022. Annexure No.2).

ii. Compliance Status of Conditions imposea in Consent to Operate (CTO; Arr &

Water issued to sa/0 ingustry are annexea as (Annexure No.3).

Page 10f2
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i, UPPCB has smposed the environmental compensation on the said stone !
crusher Unit for past violation and defaulting days vide Ref no.H07231/C-2/

NGT-67/224 dated19.02 2024 , which amount has heen deposited by the

industry.( Annexure no.4) f

iv.  Action plan regarding utilization of environmental compensation deposited |
with it for protection and improvement of environment in the vicinity |

of/area surrounding the stone crushing unit of is annexed as (Annexure

No.5)

The above Compliance report is being filed for the kind perusal and consideration

of this Hon'ble Tribuna! \\_,,
\/

, NTE% Re!
Bt ROl ke Ritesh Kumar Tiwari

Regional Officer
U.PP.CB
Sonbhadra

Pare2-012 {

6
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PNC Infratech Limited
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Corporate Office : PNC Tower,

22.D, Civil Lines, Bypass Road,

KH-2, Agra-282002

Regd. Office : NBCC Plaza, Towert,
4th Floor, Pushp \ihar, Sector-V, Saket
New Delri-110017 {India)

Tol  91-562-4054400 (30 Lines) Fax 91-562-4070011
91.562-4070000 (30 Lines)

Tel ~91=44=29574800 110 bomes T Fax— v 311120583834
91-11-29566511, 64724122

8

Emad ; ho@pntiniratech com

EnmaidethrefeeGpnonimiech-cet
Wab  www pncinfratach com

Cin  L45201D11999PLC155957
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k- PNC TVFRATECH LIMITED (New Name — AHYVS -7

ARnzZL Mo-57 il Qenfus | Begama -

-~ 05/ 13207
ra LLY CSJ:‘E)TE

B..uo) Tk - Cllincr

S. Activity . Status If no, then
No. {Yes/No) timeline
1 | Closed metal sheet enclosures at dust emitting points i.e. the crushers .
including their discharge points, screens, and the transfer points of belt fes
canveyers,
2 | Arrangements of a door with opening and closing facility for cleaning
and maintenance and flexible covers at entrance and exit of the belt YE,‘)
CONVEYOTS.
3 | All opening provided for ventilation in the enclosures covered by canvas Nd’
bag-filter to arrest the escaping dust.
4 | Covering of all belt conveyers. Ye4
5 | Silos with telescopic discharge chute for collecting, storing and delivering Yeh
and truck loading the product, for controlling 'stone dust' and the reject, !ﬁ
fine dust'.
6 | Aminimum 12 ft high metal sheet barricading or boundary wall. Yak
7 ! Dust suppression by scientifically designed water sprinkling system v
on raw material/products at the equipments and transfer points b
8 | The metal roads inside the stone crusher premises with arrangement for
regular cleaning inside the premises to avoid re-entrainment of settled dust, y%
g | Regular wetting of the ground through tanker mounted sprinklers/ smog | O3 Ry
guns within the premises Q-rnsx_q Gum
10 | Dense Green belt / Miyawaki afforestation along the boundary wall. Yey, Brgeen B
11 | The dust extraction system installed by the stone crushers at dust
containment enclosures to extract the accumulated dust fitted with | e
adequate dust control system Oz ol
12 | The arrangements to minimize the generation of dust emissions during V1S
loading, unloading, handling and storage of raw material / products, waste M&‘Hﬂhﬁ -0v
or byproducts. . Wy %M
13 | Arrangement of Covering while transportation and storage of final '-}{5
product / material. N
14 | The stretches of the main highways passing in the vicinity of the stone ."\.}CP
crushers area are metalled.
15 | The approach and link roads in the stone crushers area are \/e,%
metalled.
16 | Quarterly Ambient Air Monitoring through UPPCB on paid basis

Remphs | Hew Guds  Jored __,E*r,em {51 03-menihs

Aso

Grusli st
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Site photographs of M/s PNC Infratech Limited, Sonpur, Bhag«at, Chunar, Mirzzpur

10



25 Annexure No.2

Uttar Pradesh Pollution Control Board
AN Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

I'hone (1522-2720828,272083 1, Fax 0522-2720764, Cimail infoi uppeh.com, Website: www uppch.com

159294/UPPCB/Soncbhadra(UPPCBRO)CTO/Mboth/MIRZAPUR/2022 Date: 11/07/2022
To,
M/s
PNC INFRATECII LIMITED
ARAZI NO. 57, VILL. SONPUR, PARGANA-BHAGWAT, TEH, CHUNAR,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

Consent No-16883124  Date-11/07/2022

CCA is hereby granted to PNC INFRATECH LIMITED located at ARAZI NO. 57, VILL. SONPUR,
PARGANA-BHAGWAT, TEH. CHUNAR, . subject to the provisions of the Water Act, Air Act and the

orders that may be made further and subject to following terms and conditions :-
I. This CCA PNC INFRATECH LIMITED granted for the period from 11/07/2022 to 31/07/2026 and
vithid for manufacturing of following products with Capital Investment/Net Assets Values 400.00 Lakhs

S |Product Quantity Unit

No

1 Stone Grits @ 2120|2120 Metric Tonnes/Day
TPD

2. Specific Conditions under Water Act :-

(1) The daly quantity of effluent discharge (KLD) :-

- — — e e— g

Kind of Effulant T Quantity(KLD) i Treatment facility and
N _ ] _ _ discharge point |
Domestic 1' Soak Pit/Septic Tank | Septic Tank |

(ii} Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.

In casc.of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be mtimated by fax/phone/email with a report in this regard o be dispatched immediately.

(i) The ticated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete, Quahty of the treated effluent shall meet to the fotlowing general and specific standurds as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Lloent Quality Standard
SNa. '- Paramerer T Standard

11 |
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP. productien has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

o | . S
S§No.  Parameters [standards ]

3. Conditiens under Air Act :-

==

1} The applicant shall use following fucl and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pollution Sonree Details
S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Process NA 00 Particulate | As per Board
Emission Matter Norms
2 [(ACOSTICE| Diesel 01 Particulate | As per Board
ENCLOSR Matter Norms
E-D.G. Set
@ 500 KVA

Emmissiqn Quality Standards
S No. Stack no Parameters Standards
1 00 Particulate Matter As per Board
: Norms
2 01 Particulate Matter As per Board
Norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

it) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time; from 10.00 p.m. to 6.00 a.m.

(111) The unit will not usc any rype of restricted fuel.

Standards for Industrial |Cominercial|{ Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day [Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time { Time

75 1 70 1 65 | 55 | 55 | 45 | 50 | 40
6. Compulsory documents to be submitted by the Industry/Unit :-

12
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(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(1i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right 1o change/modify/add any lime any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes

{Management and Transboundary Movement) Rules, 2016 will results in legai action under the aforesaid

Acts and Rules.

10. In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Utiar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction. you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever 1s more. within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent shall be revoked by the Board.

i 1. The industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.
REGIONAL OFFICER

Cony 1o TRILOKI  Thiowamsnon
S NATH SINGH Date; 202207 11

132608 .05 30

CEO-02. U.P. POLLUTION CONTROL BOARD, TC-12V, VIBHUTI KHAND, GOMTI NAGAR.

Digutally ssgneo by

LUCKNOW TRILCKI LRI
NATH SINGH ?;:;6; 2022011
REGIONAL OFFICER

Annexure

Specific Conditions
| This Consent To Operate is granted to M/s PNC INFRATECH LIMITED for production of Stone Grits of

different sizes @ 2120 TPD using stone boulder as raw material at ARAZI NO. 57, VILLAGE-SONPUR,
PARGANA-BHAGWAT, TEHSIL-CHUNAR, DISTRICT-MIRZAPUR.

2 Industry shall obtain prior approval before making any modification in product/process/fuel/plant &
machinery, failing which consent shall be deemed void.

3 The industry shall comply with any other conditions laid down or directions issued in due course by the
Buard under the provisions of the Air & Water Acl.

4. The industry shall submit Audited Balance Sheet to this office for verification of consent [ee in every year
and accordingly balance fee shall be pad 1f any.

5 The industry shall regularly operate water sprinkling system to control process emission and dust
suppression in scientifie manner to mamtam Ambicnt Air Quality as per CPCB norms.

6 In order to comply with all the condittons mentioned in CTO, industry has submitted affidavit of Rs 100,

affidayit no. OA 062423,
7 Industry shall Comply the direction 1ssued by the Board vide its letter No.,H77536/C-2/Vayu-I62/2022

e 22-06-2022-and-submit the compliance report within 02 months, otherwise the closure order issued by
thi Board will automatically be enforce alter 06 months  from referred date of the letter without any

13




28

information.
§. The industry shall ensure to discharge the effluent generated from domestic sources through septic tank

and soak pit.

9. The unit must comply the directions/Guidclines issued from time to time of Central Pollution Controt
Board. U.P. Pollution Control Board, Hon'ble Oversight Commitiee. Hon'ble High Court. Hon'ble Nationa
Green Tribunal and Hon'ble Supreme Court of India.

10 The industry shall install separate energy meter at bore well for measuring electric consumption in bore
well.

1. This Consent of the industry is automatically considered abrogated after receiving public grievances
against the industry and the confirmation of the complaint.

12 industry shall install 04 Nos. stationary Anti Smog Guns at each corner of crusher area and 01 Nos.
mobile Anti Smog Gun for dust suppression in the premises as well as on approach road to suppress the dust
generated from crushing, loading/unloading of product and movements of the vehicles as an extra auxiliary
arrangement.

13. The mdustry shall install air pollution control measures as mentioned below:-

a) Closed metal sheet enclosures at dust emitting point's i.c. the crushers including their discharge points.
screens, and the transfer points of belt conveyors, with arrangements of a door with opening and closing
facility for cleaning and maintenance and flexibie covers at entrance and exit of the belt conveyors.

b} All openings provided for ventilation in the enclosures shall be covered by canvas bag filter to arrest the
escaping dust.

¢) All belt conveyors shall be covered by the industry.

d) Dust conveyer shall be cquipped with telescopic discharge chute for collecting, storing and
delivering/truck-loading of the product, Stone dust and any other fine dust.

¢) A minimum 12 feet high metal sheet barricading/boundary wall as wind braking wall shall be provided by
the stone crusher.

f) Dust suppression by scientifically designed water sprinkling system on raw material/ products and transfer
points shall be adopted as an auxiliary air pollution control measure.

2) Green belt along the boundary wall shall be developed by stone crusher in at least three layers.

h) Metallic road shall be installed inside the premises with Regular wetting of the ground within the factory
premises.

14. Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, and Masks ete. to the workers for
thuir safety.

13. The suspended particulate matter (SPM) between 3 to 10 meters from any process cquipment of Stone
Crusher unit shall not exceed 480 g/Nm3.

16. Industry shall install closed bag/cloth enclosures at both crushers including their discharge points and the
ransfer points of belt conveyors with arrangements of a door with opening and closing facility for cleaning
and maintenance within 15 days.

17. For green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manuring arrangements shall be made. For the development of the green belt the guidelines
issued vide Board office order no, H10405/220/2018/02 Dt. 16-02-2018 shall be complied. Green belt along
the boundary wall shall be developed by stone crusher.

18. Industry shall comply the alt conditions mentioned in previous CTE/CTQ's issued by the Board.

19. Industry shall abstract Ground Water with the valid permission (NOC) of the competent
Authority/CGWA or any other concerned authority.

20. The industry shall strictly comply the directions/guidelines/Environmental norms as prescribed by State
Board for CPAs and SPAs vide office memorandum no. H 48273/C1/NGT83/2020, Dated 27.02.2020.

21. This consent is valid for discharge of domestic effluent in Septic Tank/Soak Pit.

22 if—rtis—found that the—mndustry-isnot complying with-stiputated-conditions-orany {urther

14
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direction/instruction issued by the Board, legal action shall be initiated against the applicant. The Board

reserves the right to revoke/add/modify any stipulated condition issued along with CCA.

23 Industry shall maintain D.G. Set Stack height as per Board Norms & and in Enclosure or Canopy.

24, The person authorized shall not rent, lend. sell, transfer or otherwise transport the hazardous waste
without oblaining prior permission of the Board.

General Conditions:-

The applicant shall get analyse the samples of cffluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UEPPCB.

1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases cmission or sewage waste from the unit.

2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

3. The applicant shal! strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time. it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

5. The industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.
6. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

7. Whenever due 1o any accident or other unforeseen act or event. such emission occurs or is apprehended to
occur in cxcess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment. the production process connected
to it shall be stopped with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

9. In case of any damage to the agriculture productivity, human habitation cte. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or cmission point

1. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed

on Display Board of size 6x4 fect outside the main factory gate within premises

17. 1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
fur trestment, storage and disposal of hazardous waste.

%~ The-applicantshatl-maintainrecord of hazardous-waste-in Form-3 and-shall_submit_anaual return in
Form-4 an or before the 30th day of June following to the financial year to which that return relates
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1Y. In no case any hazardous waste shall be disposed off on land, tn any drain, or into any water stream, Al
spillage must also be safely collected and stored

20. Betore the hazardous waste 18 stored or dwmped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous wasie sample and report 1o the Board.

21. Dried hazardous sludge from the process i the plant shall be stored in double lined HDPE pit
constructed with R.C C. or such maternial which does not react with the waste contained 1n it

22 The storage area should be fenced properly and Sign/Notice Board indicating i;'2Dangeri; % and
1.V :Hazardousi, 's shall be displaved at appropriate position both in Hindi and English.

23 The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only o Registered

Recyelers Re-processors
24 In case of anv transportation of hazardous waste. the details in Form-10 of the Hazardous and Other

Wastes Rules. 2016 shalt be submitted to the Board. Crotath s
TRILOKI 57 g S

NATH SINGH G 202207

132652 55230

'REGIONAL OFFICER
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Annexure No.3

Compliance Status of Conditions imposed in Consent to Operate (CTO) Air & water

both issued to Jai M/s PNC Infratech Limited, Sonpur, Bhagwat, Chunar, Mirzapur

are as follows;-

S.Nao. Specific conditions imposed in CTO issued on dated- 11.07.2022 Complain Status/
Remark

1. This Consent To Operate is granted to M/s PNC iINFRATECH LIMITED Complying
for production of Stone Grits of different sizes @ 2120 TPD using
stane boulder as raw material at ARAZI NO. 57, VILLAGE-SONPUR,
PARGANA-BHAGWAT, TEHSIL-CHUNAR, DiSTRICT-MIRZAPUR.

2. Industry shall obtain prior approval before making any modification Complying
in product/process/fuel/plant & machinery, failing which consent shall
be deemed void.

3. The industry shall comply with any other conditions laid down or Partially
directions issued in due course by the Board under the provisions of Complying
the Air & Water Act.

4 The industry shall submit Audited Balance Sheet to this office for | Non-Complying
verification of consent fee in every year and accordingly balance fee
shall be paid if any

5. The industry shall reqularly operate water sprinkling system to control Partially
process emission and dust suppression in scientific manner to Complying
maintain Ambient Air Quality as per CPCB norms.

6. in order to comply with all the conditions mentioned in CTO, industry Complying
has submitted affidavit of Rs 100, affidavit no. GA 062423

7. Industry shall Comply the direction issued by the Board vide its letter Partially
No.H77536/C-2/Vayu-162/2022 dated 22.06.2022 and submit the Complying
compliance report within 02 months, atherwise the closure order
issued by the Board will automatically be enforce after 06 months
from referred date of the letter without any information.

8. The industry shall ensure to discharge the effluent generated from Complying
domestic sources through septic tank and soak pit.

9. The unit must comply the directions/Guidelines issued from time to Complying
time of Central Pollution Control Board, U.P. Pollution Contro! 8oard,

Hon'ble Oversight Committee, Hon'ble High Court, Hon'ble National
Green Tribunal and Hon'ble Supreme Court of India.
10. The industry shall install separate energy meter at bore well for | Non-Compiying

Page L of 3

17




32

measuring electric consumption in bore well,

1. This Consent of the industry is automatically considered abrogated Complying
after receiving public grievances against the industry and the
confirmation of the complaint.

12, Industry shall install 04 Nos. stationary Anti Smog Guns at each Partially
corner of crusher area and 01 Nos. mobile Anti Smog Gun for dust Complying
suppression in the premises as well as on approach road to suppress
the dust generated from crushing, loading/unloading of product and
movements of the vehicles as an extra auxiliary arrangement.

13. The industry shall instalt air pollution control measures as mentioned
below:-

a) Closed metal sheet enclosures at dust emitting point's i.e. the Complying

crushers including their discharge points, screens, and the transfer

points of belt conveyors, with arrangements of a door with opening

and closing facility for cleaning and maintenance and flexible covers

at entrance and exit of the belt conveyors.

b} All openings provided for ventilation in the enclosures shall be Non-Complying

covered by canvas bag filter to arrest the escaping dust.

¢) All belt conveyors shall be covered by the industry, Complying

d) Dust conveyer shall be equipped with telescopic discharge chute | Non-Complying

for colfecting, storing and delivering/truck-loading of the product,

Stone dust and any other fine dust.

e) A minimum 12 feet high metal sheet barricading/boundary wall as Complying

wind braking wall shall be provided by the stone crusher.

f) Dust suppression by scientifically designed water sprinkling system

on raw material/ products and transfer points shall be adopted as an Complying

auxiliary air poliution control measure.

g) Green belt along the boundary wall shall be developed by stone

crusher in at least three layers. Partially

h} Metallic road shall be instailed inside the premises with Regular Complying

wetling of the ground within the factory premises. Partially
Complying

14, Industry shall provide sufficient no. of Helmets, Gumboots, Goggles, Complying
and Masks etc. to the workers for their safety.

15, The suspended particulate matter (SPM) between 3 to 10 meters from | Non-Camplying
any process equipment of Stone Crusher unit shall not exceed 480
g/Nm3.

16. Industry shall install clased bag/cloth enclosures at both crushers Partially
including their discharge points and the transfer points of belt Complying
conveyors with arrangements of a door with opening and closing
facility for cleaning and maintenance within 15 days.

i7. For green belt at least 8 feet height plants should be planted which Partially

Page 2 0f 3
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shall be properly protected as proper irngation and manuring
arrangements shall be made. For the development of the green belt
the guidelines issued vide Board office order no. H10405/220/2018/02
Dt. 16-02-2018 shall be complied. Green belt along the boundary wall
shall be developed by stone crusher.

Complying

18.

Industry shall comply the all conditions mentioned in previous
CTE/CTO's issued by the Board.

Partially
Complying

19.

Industry shall abstract Ground Water with the valid permission (NOC)
of the competent Authority/CGWA or any other concerned authority.

Non-Complying

20.

The industry shall strictly comply thedirections/guidelines/
Environmental norms as prescribed by State Board for CPAs and SPAs
vide office memorandum no. H 48273/C1/NGT83/2020, Dated
27.02.2020.

NA

21,

This consent is valid for discharge of domestic effluent in Septic
Tank/Soak Fit.

Complying

22.

If, it is found that the industry is not complying with stipulated
conditions or any further directionfinstruction issued by the Board,
legal action shall be initiated against the applicant. The Board

reserves the right to revoke/add/madify any stipulated condition

issued along with CCA,

Complying

23.

Industry shall maintain D.G. Set Stack height as per Board Norms &
and in Enclosure or Canopy.

Not Installed

24.

The persan authorized shall not rent, lend, sell, transfer or otherwise
transport the hazardous waste without obtaining prior permission of
the Board.

Complying

P:ggc Jol 3
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Annexure no. 5

1. INTRODUCTION

REGIONAL OFFICE, U.P. POLLLUTION CONTROL BOARD, SONBHADRA

Proposed action plan
Regarding utilization of environmental compensation deposited
for protection and improvement of environment
in the vicinity of/area surrounding the
stone crushing units operational in

district, Mirzapur.

Page 1 of 9
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1) Site analysis: Consider ecological conditions. biodiversity, and potential challenges.
L) Identify past projects: Analyze the successes and challenges of past projects in the area.

I) Choose restoration techniques: Consider techniques like tree planting. agro forestn. or
farmer-managed natural regeneration.

m) Set objectives: Create a project plan with milestones. timelines. and details aboui the
project.

n) Develop a budget: Create a realistic budget that accounts for all aspects of the restoration
Process.

o) Monitor and evaluate: Use tools and strategies 10 monitor and evaluate the restoration
program.

Page 3.0t
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As plants are universal sink for air pollutants, they trap the carbon dioxide and store it within them as
reserve food material. Plants being the initial acceptors of air pollutants act as a scavenger to the

pollutants

leaves provide surface arez for absorption and adsorption of air pollutants as well

settlement for dust particles in the atmosphere equally.

While selecting the species for pollution control important characteristics that should be considered
like pants should be evergreen, large leaved, rough bark, indigenous, ecologically compatible, low water
requirement, minimum care. high absorption of pollutants, resistant poliutants, agro-climatic
suitahilitx. hieight and spread. canopy architecture, growth rale and habit (straight undivided trunk),

sesthetic effect (foliage, conspicuous and attractive flower colour), pollution tolerance and dust

scavenging capecity.
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Recommended Species based on Geological Factors of Various Areas

(As per Schedule II-A of U.P.P.C.B. O.M Dated 16.02.2018)
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Ensure survival of plan

39

Green Belt Rules

Plants of min. 810 foot height 1o be planted under Green Belt Plan
Ensure proper safety of Green Bell by wires/fencing

Ensure watering and manures required for growth of plants
watering of plants to be done from treated discharged water

Some Trees Selected/Proposed for Green Belt as per APTI score and UPPCB Nornis

Scientific Name

Azadirachta
indica

Bauhinia
variegata
Tamarindus
indica
Zizyphusm
auritiana

Aegle marmelos*

Polyalthia
longifolia
Ficus glomerata’

Local Effective in control of
Name
Neem Dust, air and noise pollution
Kachnar Air pollution
" Imli [ Air pollution
" Ber . Air pollution
| Bel - Air and noise pollution
" Ashok [ Dust, Air pollution
" Guler " Dust and Noise pollution

Total Plants

* Sensitive w.r.t APTI index

Bage 9 ol?
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No. of Trees

30

30

80

80

80

80

88

568




11/10/24, 12:20 PM ¥ahoo Mail - OA No 453 of 2024 ,OA No 468 of&b,OA No. 447 of 2024m And OA No. 457 of 2024 Sampurna Nand Case

OA No 453 of 2024 ,0A No 468 of 2024 OA No. 447 of 2024m And OA No. 457 of 2024
Sampurna Nand Case

From: Pradeep Misra (pradeepmisra@yahoo.com)
To:  gigicgeorge.adv42@yahoo.in; sharma.ajit@gmail.com
Date: Sunday, November 10, 2024 at 12:19 PM GMT+5:30

Sir

>

Plezase find attached the Affidavit on behalf of the Respondent

With Regards,

(PRADEEP MISRA)
Sampurna nand 447 pdf
932.5kB

Sampurna nand 457.pdf
1.2MB

Sampurna nand 468.pdf
1.1MB
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3 Sampuna Nanad 453.pdf
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